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Cffice Note

Date" ) l? Tribunal's Order
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22.12.2003 l'Pres_ent:_Hon'ble Mr Justice B. Panigrahi
| Vice-Chairman '

P Hon' ble Mr K.V. Prahaladan,
! Administrative Member
Written -s*atement has been
served upon the learned counsel for
the appllcant who has- prayed for time
to file rejoinder. ' LIst it on
9.2.2004. In the meantime rejoinder,

1
if any, may be flled.

Member : Vice-Ch irman’
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present: The Hon'ble smtis Bharati Roy
Member (J)e.

The Hon'ble Shri K.V.Prahladzm
Member (A)e. X

15.6.2004

None appeared for the applicant,
No rejoinder has been filed till todaym
Matter be posted on 17.6.2004.
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H&axd Shri M.M.Thomas, learned

counsel for the applicant and Sri A.

Deb Roy, learned Sr.C.G.S5.C for the
respondents are present.
Stand over to . 8.12.04.
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The applicant is present in person.
He states that his advocate is not
well. The applicant had applied for
the post . of Assistant Director
(Lecturer) in the N.E. Police

Acadenmy. In all one hundred™=

eightythreé candidates had applied
for the post and after shortlisting,
ten candidates were called for the
interview. The applicant was not
called and he approached this
Tribunal by filing 0.A.No.55 of 2003

wherein directions were given to the
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respondents - to interview the .

applicant for the purpose of
selection. Ultimately;ztheyappligahb

was not selected and respondent 5 was.

selected. ﬁhe‘applicant claims that
he is not only better qualified, but
better suited‘canéidate. In order to
examine the issue raised in this

application - it is . considered

necessary that thevrespondents should

place before this Tribunal all
records pertaining to the selection
to the post of Assistant Director

(Lecturer) in N.E. Poli'e Academy on
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8.12.2004 - °

the next date of heafing.

Mr A. Deb Roy,  learned Sr.
C.G.S.C. seeks three months time to
place the record before the Tribunal.
Stand over to 7.3.2005.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHWE T »ENCH

O.h. /RxfteNO. 159..0£..2003

DAT. OF LECISION [f 5 2008

Shri Swaroop Sharma

APPL ICANT(S)
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The Union of India and others
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THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE-CHAIRMAN

TH5 HON'BLE MR. K. V. PRAHLADAN, ADMINISTRATIVE MEMBER

1. whether Reporters of local papers may be allowed to see the
" judgment ?
2« 70 be referred to the Reporter or not g

3. Whether their Lordships wish to swe the fair copy of the
Judgment ¢

4., Whether the judgment is to be circulat«d to the other msenches ?

Judgment delivered Ly Hon'ble Vice-Chairman
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IN THY CENTRAL AbMINISTRATIVE TRIBUNAL
GUWAHATI - BENCH

0

Original Application No.159 of 2003
Date of decision: This the /é ﬂ"day of March 2005

The Hon'ble Justice Shri G. Sivarajan; Vice-Chairman

The Hon'ble Shri K.V. Prahladan, Administrative Member

- Shri Swaroop Sharma
"Gauri Shankar", Kench's Trace,
Shillong =-"793004." o : S «esss.Applicant

By Advocate Mr V.M. Thomas
- versus -

1. The Union of India, represented by the
Secretary to the Government of India,
Department of Development of North Eastern Region,
Vigyan Annexe, Maulana Azad Road, ‘
New Delhi. '
2. The Union Public Service Commission,
through its Secretary,
Dholpur House, New Delhi.

3. The North Eastern Council,
(Taxation Building),
through its Secretary.,:
Shillong.

4. The Director,
North Eastern Police. Academy,
Umsaw, Umiam, Meghalaya.

5. Smt Gahabati Chanambam,
C/o N.E. Police Academy,
Umsaw, Umiam, Meghalaya. «.....Respondents

By Advocate Me A. Deb Roy, for respondents 2 & 4.

® @00 0000 0o

.G. SIVARAJAN (J), VICE-CHAIRMAN

The matter rélates to selection and abpointment
to thevpost of Assistant Director (Lecturer) in the North
Eastern Poliée Aéademy, .Umiam in Meghalaya State. The
applicant, Shri Swaroop Sarma is a Post Graduaté:Degree
holder in Sociolegy (MA) from North Eastern Hill

University. He has also two years research experience in

' }@[W
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.the subject under Professor A.C. Sinha, the then Head of
the Department of Sociology,_;NEHU. The "applicant had
served as Assistant Director (Lecturer) in N.E. Police
Academy during 15‘12'1998, to ll.06.l999, 18.06.1999 to
13.12.1999, 22.08.2002 to 31.12.2002, 10.02.2003 to:

07.08.2003 totalling 669 days.

2. The "UPSC | issued advertisément inviting
applications, inter alia,. for the post of Assistant
Director (Lecturer) in the North Eastetn Police Academy
(NEPA  for short), Meghalaya in March 2002. _The
qualifications prescribed for the said post are :

- Essential: ’

A. Educational: Post Graduate Degree in Sbciology/
Psychology/Social A;thropology from a recognised
University'0r quivaient.

B. Experience: Two years research/teaching
experiénée in any of the subjects mentioned in EQ (A)

"Above.

Desirable:
Experiénce of teaching in educational

institutions in North Eastern Region of India.

3. Altogether 183 applications were received. Since
there was only one post of Assistant Director (Lecturer),
on the bgsis .of- preliminary scrutiny and shortlisting
criteria approved by the Commission, ten persons were
called for interview. Since the applicant's name was not
included in the said list, he filed application 0.A.55 of
2003 before this Tribunal. Pursuant to direction issued
by this Tribunal in the aforesaid O.A. the applicant was
also called for interview alongwith the ten persons. The

applicant appeared for the interview. The grievance of the

fhe
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applicant in this O.A. is that, ignoring his superior
claim:for the said post respondent No.5 in the application
‘yas selected ana appointed to the post as per order
No.NEPA/Apptt/AD(Lec)/5/99/Vol—I/l7OSéll datea 17.06.2003.
Thié order is impugned in the application.
4. On behalf of respondent No;2 a written statement
is filed. In pafa 3 of thevséid written statement it is
stated that‘the applicant's caﬁdidature was rejected as he
was not having possession of two yearsvteaching expérience
in academic institutions of North Eastern.Region of India
as per the short 1listing criteria approved by the
Commission. It is further stated that after interviéwing
the applicant.also,_one candidate was,recommended‘for the
above post and the ;eCQmmendation letter was issued on
13.05.2003. The épplicant, it ‘is stated,.‘was not found
suitable-by‘the Interview Board to be recommended for the
aforesaid post. Regarding the applicant's contention that
the post is filled by aﬁ OBC candidate though it is not
‘reserved for any category, it is statedlthat the notified
post was‘an unreserved post open to all categories and may
be filled by a candidate of any category whether general
or ST/SC or OBC pfovided he/she fulfils the requirements
of the post and is called for interview and in the
interyiew he/she performs to ther satisfaction .0f the
Interview Board to be finally recommended for the post. It
bis further stated that_in the instént case 6.ST, 3 OBC and
2 genéral (including the applicant) were called for the
interview and the recommended candidate happened to be an
OBC -and the qﬁestion of resefvation of the post does not
arise at all in this case. It is also stated that the role

of Ministerial Representative is limited to apprising the

i
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Interview Board of the réquirement of the ‘post, service
_ ' \ .

conditions, career prospectus etc. within the organisation
and such other information as may be sought by the Board
or the candidates and that he does not_partiéipate in the

actual process of the selection. Respopondent 3, it is

‘stated, was not in the Interview -Board and that neither

respondent 3 nor respbndent 4 has got any role in the
selection of candidates. The interview Board, it is
stated, has on it two or more expert Advisers who have the

technical knowledge and expertise to assess the

‘candidates; they are chosen and appointed by the

Commission for obtaining independent expert assistance and
advice in asseséing the performance -of the candidate and
his suitability for the post in question. They aiso assess
the "potentiality" of the candidate. It is further stated
that the Interview Board determines the broad’pattern for
the conduct of the inter&iew énd that the Board also
discusses.the subject requirement'of the posts so that the
examination Qf evefy candidaﬁe is well directed and
purboéive and after the candidate is interviewed the
Presidént of the ‘Board assigns marks to each candidéte
based on the advice given by the expert Advisers and on
ﬁis owﬁ jﬁdgmeﬁt lregarding the performance of the
candidate. .

5. ~ As. directed by the Tribunal the UPSC has also

' produced the files in a sealed cover despite the written

objection filed claiming the privilege available under

Section 123 of the Indian Evidence Act, 1872.

6. We have heard Mr V.M. Thomas, learned counsel for
the applicant and Mr A. Deb, Roy, learned counsel for
respondents 2 and 4. The counsel for the applicant

submitted that the applicant has got all the required

by,
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qualifications and that he was not selected for
appointment only because he. belongs to a forward caste.
Though there are certain allegations regarding malafide on

the part of the respondents in the application, the

<

counsel did not seriously pursue such allegations. The

counsel further submitted that he is entitled to ‘be
selected gnd appointed in pfeference to respondent 5 in
view of his superior qualifications. Mr A. Deb Roy:,
counsel for respondents 2"§nd 4, submitted that the
Interview Board consisted of experts in the field and that

the selection was made strictly in accordance with the

-procedure prescribed which can be discerned from the

records now produced.

7 We have considered the rival submissions and also

perused the original files which have been produced béfore_

us in sealed cover.

8.vl : Circular No.29 dated 27.07.1992 issued by the
UPSC, Recruitment (C&P) Section (vide No.F.16/11(i)/92-
R(C&P) dated 27.07.1992) prescribes the procedure to be
followed by the interview Boards and size of Reserve List.
Paras 4 and 6 of the said proéedure are extracted below:

"4, Candidates are called for interview after
preliminary scrutiny of applications by the
Commission. The Interview Boards "examine" the
candidate. This is a constitutional function of
the Commission. The purpose of the examination of
every candidate is to ascertain his suitability
for the post in view. The Board has to express its
view on each candidate by awarding marks on the
basis of a total evaluation of the candidate's
performance and taking into account his
_ qualifications and experience. In order to be able

to do so, the Board will find it useful to discuss '

‘with the Advisers and the M.Rs. the special
requirements of the post. The Board will also find
" it useful to determine the broad pattern for the
conduct of the interview so that the examination

of every candidate is well directed and purposive.

"6. After each candidate is interviewed, the
President of the Board will consult the expert
Advisers regarding the total marks to be allotted,
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no attempt will be made to give marks for each
plus point. IN the light of the advice tendered by
the Advisers and his own judgment regarding the
‘performance of the candidate, the President will
assign marks to each candidate. Each Adviser is
not asked to assign marks with a view to strike an
average, the attempt is to arrive at a concensus
but where this is not possible, the President will
use his own discretion and assign the marks. In
certain cases these marks may be firmed up only
after interviewing a few more candidates, it
considered necessary. Final marks awarded during a
session must be announced and recorded."

9. We have also perused the relevant files. We find
that the Interview Board under thebPresidentship of the
Hon'ble Member Dr S.R. Hashim in the UPSC conducted an
iﬁterview on 28.3.2003 to select a candidaté for the post
of Aééistant‘ Director (Lecturer) in the N.E. Police
Academy, Umiam, Meghalaya. The Interview Board consisted
of Dr S.R. Hashim, Prof. B.N. Chattoraj, Retd. Pfof. and
Head, Faculty of Criminology} National Institute of
Criminology, New Delhi, Shri S.V. Subramanian, Retd.
Director General of Police, Assam and Shri T. Pachﬁau,
IPS, Directsr, NEPA, Meghalaya. It is seen that eight
candidates were interviewed in the morning and four
candidates, including the apblicant, were interviewed in
the afternoon of 28.3.2003. We also ﬁind that, as provided
in clause 6 of the procedure extracted above, the

President of the'Board after consultation with the other

' members of the Interview Board had assigned marks

regarding the performance of all the twelve candidates. We
find that' highest marks was awarded to respondent 5
(60/100), whereas the applicant had secured only 58 out of
100 marks. The other persons interviewed secured 'lessA
marks.

10. | In this Eontext it must be noted that judicial
review is not concerned wifh the merits of a decision but
with the manner in which the decision was made. Judicial

review is entirely different from an ordinary appeal.

/\lﬁJ/
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‘These positions are settled by the apex court decision

(Tata Cellular Vs. Union of India, (1994) 6 SCC 651).

11. From the perusal of the confidential records

'produced before us we are fully satisfied that the

selection “and appointment of respondent 5 was made

strictly in accordance with the procedure prescribed in

the circular mentioned above.
12, Having regard to the fact that the Interview Board
consisted of eminent persons particularly Technical

Experts in the field and the said Board had taken a

decision strictly in accordance with. the procedure it

‘would be inappropriate on the part of Courts and Tribunals

to sit 1in jddgment over the expert opinion. based on which

- the selection to the post is made. We find no illegality

.in the impugned order. There 1is no merit in this

applicapion. It is accordingly dismissed.

No order as to costs.

| | B | 47’/

( K. V. PRAHLADAN ) ‘ ~( G. SIVARAJAN )
ADMINISTRATIVE MEMBER ‘ VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL - ‘é
GUWAHATI BENCH, GUWAHATI

O.A. NO: 159/2003

Shri SWaroop Sharma...............eceevmerevenseessseeseesssersssssssessons Applicant

Union of India & Others...............coueun..... oo erenes st saaes Respondents

I, Dr. S.R.Hashim ( Date of birth 02-04-1941) Chairman, Union Public Service
Commission, New Delhi do hereby solemnly affirm and most respectfully state as follows:-

v

L The Hon'ble Central Administrative Tribunal vide their order dated 08-12-2004 directed
the respondents to produce the minutes of the proceedings of the Selection Committee mentiond
below by the next date.

2. I, as Chairman of the Union Public Service Commission, a Constitutional Body, am in
control of and incharge of the relevant records.

3. I have carefully read and considered the relevant records and have come fo the
conclusion in respect of them as under:-

Documents for which
Privilege is claimed

i) File No.F1/4/2002-R.III ( containing pages from 1 to

126/corr & Notes pages from 1 to41) relating to the recruitment of
One Assistant Director(Lecturer) in North Eastern Police Academy,
Meghalaya, Ministry of Home Affairs, General Central Service,
Group ‘A’, Gazetted , incorporating the Preliminary Scrutiny
notes/Shortlisting Criteria and the Report of the Interview Board
containing the name of the recommended candidate ;

ii) Original proceedings of the Interview Board held on
28-03-2003 for recruitment to the aforesaid post, consisting of
Notes of the President of the Interview Board ( 16 pages)

and the Reserve List ( one page)

iii) Procedure to be followed by Interview Boards and size of
Reserve List (eight pages)

=LA
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4. I have found that these are unpublished official records relating to the affairs of the
State and their disclosure will cause injury to Public Interest and will materially affect the
freedom and candour of expression of opinion in the determination and execution of public
interest.

5. I do not, therefore, as per law give permission to any one under Section 123 of the
Indian Evidence Act, 1872 to produ¢ the said documents nor to give any evidence derived
therefrom, and claim privilege under the said Act.

6. However, I most respectfully point out that I have no objection, whatsoever, to the
documents in regard to which privilege has been claimed, being produced on demand, for
perusal by the Hon’ble Tribunal in camera for satisfying themselves about the bona fides and
genuineness of the privilege. The Original relevant notesare enclosed in the sealed cover.

7. Irealize the solemnity and significance attached to the exercise of power under Section 123
of Indian Evidence Act, 1872 and the privilege is not being claimed on the gounds of expedieno?/
or to avoid an embarrassing or inconvenient situation or because it is apprehended that the
documents, if produced would defeat the case of the Commission.

Solemnly, affirmed at New Delhi, this R=-\ day of March,2005

A}
.S . )4‘ :HM‘LA/-‘
( S.R.Hashim )
Chairman,
Union Public Service Commission,
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I, Dr. S.R.Hashim, do hereby solemnly affirm and state that the contents of

paragraphs 1 to 7 are true to my knowledge.

( S.R.Hashim )
Chairman,
Union Public Service Commission,

DEPONENT
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\ Phone - 27644 Residence,
' Thone - 23234 Oftice M
Gram - NEHU .

Department of Sociology /7’1%7(1417& _&Z

SCHOOL OF SOCIAL SCIENCES °

.. Sl - NORTH-EASTERN HILL UNIVERSITY

SHILLONG - 793 014 (INDIA)

" 10 November, 1998,
N ) : .
TO WHOM IT MAY 'CONCERN

. Mr. Swareop Sharma has been an MA student in this departmenf.'

~ He. is known to me as é/researcher, as he worked in my

research project during 1995-1997. I found hiwéfriendly
person, who has sufficient skill for sociability. I wish
him well in life,

(bt

( AsCas Sinha )
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'One post each of Asstt\ Drrector (Suemrﬁc aids), Asstl. Director (Lec
:turer) and Ass't Drrector (Law) are required to be filled up on .ad-hoc
basis in NEPA' as per detarls given be]ow -

Asstt. Drrector (Screntxﬁc Ards) Candrdatcs Wrth quahﬁeatron Degree/

Post Graduate in. Forens,lc Scrence wrth teachmg expenence Degree in

Law would be. preferable “’-. :

Asstt Director gLeciifrers Post Graduate Degree in Socrology/Psychol-_

ogy/Socral Anlhrop6logy wrth two years research/teachmg experience in

/|.any of the above mentioned SUbjﬁCtS

Asstt. Director (Law) - Degree in Law wrth lwo yearx teaching experi:

~| ence in‘an mstrtuuon/College

Interview on 8th Dec; 1998 at 1100 hrs with ongjmal lestimonials.

Venue Office- of the Drrector North Eastem Police Academy, Umsaw,
. Urmam (Meghalaya)
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No. NEPA/LG/6/90/Vol 1T/ Dtd. Umsaw, the_¢7 th, Dee™98.
/

Shri Swaroop Sharma ig hereby appointed as AssIL ‘irector
0T mndvrennt s ol leaa L,.,.:.. for & meriod of 179 Ao seritle afFans Funoan tlao
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o ferenoon of 15/12/98 to 11/6/92 atternnon or till a a rogular appointmaent of

‘, o .‘ K . 3 -
és Asstt. Director (Lecturer) is made which-ever 1s earlier, in the scale of pav ot
®s.8000-275-13500/- pan. pius oiber allowances as adimssibie W&t
(750 Central Government Employees from time to time.
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North Eastern Police Academy y @z
\'] Government of India : At e - 9

Ministry of Home Affairs
Umsaw : 793 123 : Umiam : Meghalaya

No. NEPA/Apptt(ADLec)/S/()9//(3 0 2Aptd. Umsaw, the th, June’99.

ORDER

Shri Swaroop Sharma is hereby appointed as Asstt. Director
(Lecturer) on ad-hoc basis for a period of 179 days with effect from the
forenoon of 18/6/99 to 13/12/99 afternoon or till a regular appointment of
Asstt. Director (Lecturer) is made which-ever is earlier, in the scale of pay
of Rs.8000-275-13500/- p.m. plus other allowances as admissible to the
Central Government Employees from time to time.

N The ad-hoc appointment however will not make Shri Swaroop’ /
Slnn ha entitled to claim any regular appointment. )

¥ N Wo2 g
- {,.~\L,l’S
( K.K.Jha >
Dircctor
Memo. /[ S0 <>
No. NEPA/Apptt(ADLec)/5/99/ Dtd Umsaw, the Zﬁdth, June’99.
Copy to :-
1) The Director (NE-1I), Govt. }The matter relating to the
of India, Ministry of Home }selection of Asstt. Director
Affairs, New Delhi. }(Lecturer) is under process
| tand likely to take
2) The Under Secretary, UPSC, }some time. Services of an
Dholpur House, Shajahan }Asstt. Director (Lecturer) is
- Road, New Delhi. | lessential  in view of
Yongoing training programimes
- 3) The RPAO(IB), Shillong-03.
4)  The Alcs Section, NEPA, Umsaw, Barapani.
5) Shri Swaroop Sharma, Asstt. Director (Lecturer) — for
information & necessary action, pl.
6) Personal file.
7)  Office order file. /
/ g (199
( K. }\ Ihl ) ’

A%WK/J Diroctor

AT

prne
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_ Government of India
Department of Development of North Lastern Region
Umsaw, Umiam- 793 123
Mcghalaya

No.NEPA/App(ADLec)/5/99/ 3, & [{s 5 (.5@ Dtd, Umsaw th) 7/ Aug,02.

! | 0 R’D ER : ;
E Shri Swaroop Sharma S/Q Shri| Dhyan Sharma, P O- Gauri Shankar,
. Kench’s Trace, Shillong-4, is hercby appomtcd as: Assistant Dircctor (Lecturer) on adhoc
basis for a period of 132 days with effect from thé forenoon of 22/08/2002 to 3 1/12/2002
afternoon or till regular appointment of A551slant Director (Lecturer) is made which-ever
is*earlier, in the scale of pay of Rs. 8000-275-13 ,500/-p.m. plus other allowances as
admissible to the Central Government Employees from time to time.

. The adhoc appo:ntm( nt however will not make Shri Swar/op Sharma
entitled to claim any regular appointment or subsequent appointment.

<,

))‘

— (Umed Sing \! )
Director, 1/C

_ Memo No.NEPA/Appti(ADLec)/5/99/Vol. 189\4 5~ 5@ Dtd. Umsaw, Au j)

’Copy to:- | i ' ~

l L The Dy. Secretary, Deppt. O DONER, Govt of India, Vngyan Annexe;
DT, f ~ Maulana Azad Road New Delhi - 110 011.
o i 2. The Under Secretary UPSC !Dholp’ur House, Shajahan Road, New Delhi-
|

. 110011. |
3. The RPAO (IB), Shlllong~03

4. The Accounts Section, NEPA, Umsaw, Meghalaya.

5. Shri Swaroop Sharma, Assistant Director 9Lecturer), NEPA, for
information.

6. Personal file

( H K Mazumdar )
Dy. Director (A)

7. Office Order File. /

A

X
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N - Pexune -7 N

GOVERNMENT OF INDIA
DEPARTMENT OF DEVELOPMENT OF NORTH EASTERN REGION
NORTH EASTERN POLICE ACADEMY
- UMSAW, UMIAM ~ 793 123
(MEGHALAYA)

v .,v’. | : . 77)'
No. NEPA/Appt/AD(Lect)/5/99/Vol.I 699 {%—g?cd: /0" [Feb., /2003

ORDER

Shri Swaroop Sharma is hereby appointed as Assistant Director (Lecturer)
in the scale of pay of Rs.8000-275-13500/- p.m. plus other allowances w.c.f.
10" February, 2003 to 7" August, 2003 for a pcnod of 179 days or till regular
appointment is made whichever is car licr.

The ad-hoc appointment will not make entitled to claim any 1%ul¢1|
appointment or subsequent appomlmenls

During the period of appointment. his Headquarter will be NEPA, Umsaw
and will be provided government accommodation.

,(' Z ,,/<

1::: “ //'77 >
4 PN
) (T. Pachuau, IPS) -
Dircclay
L
ﬁf"‘f}:'\\’-.”“'\
it Copy to: -

. The Dy. Sceretary, Deptt. of DONER. Govt. ol India. Vigyan Annexe,
Maulana Azad Road, New Delhi = 11001 1.

2. The Under Secretary, UPSC. Dholpur House. Shahjahan Road, New
Delhi~110011.

3. The RPAO (BI), Shillong - 03

4, The Accounts Section, NEPA, Umsaw, Meghalaya

). Shri Swaroop Sharma, Gauri Shankar. Kench’s Trace. Shillong — 04,

6. Personal [ile.

7. Office Order File.

(I'. Pachuau, IPS)
Dircctor




qualifications. NOTE:}:

. (Ref.N0.F.1/203/2000-R- -1V} FIVE
DEPUTY SUPERINTENDING .
ARCHAEOLOGISTS IN THE
ARCHAEQLOGICAL SURVEY OF INDIA,
Of the.five posts, one post is reserved for
Other Backward Classes Candidales.
QUALIFICATION: ESSENTIAL: A,
EDUCATIONAL: i) Master's degree in
Indian History/ Archaeology/Sanskrit/
Persnon/"raknl/Pah/ArabucIAnIhropol»1y
with kiowiedge of Stono age Arcmeok.ﬁy/
Geology wilh knowledge of Pleistorine
Geology of a recognised Umversnly of
equivalent, ii) Diploma in Archaeology from
the AS| or cquw*”"h:.\ 2 years research
expem.-?ce in Ancxenl or Medieval Indian
History, -Archaeology, Epigraphy,
Museology, Architectura. or any study

. connecled with the art and Architecture of

India with speciatisation in one or moro of
the following fields: a)Pre-history and
Prota-History: b) Art and Architecture of
Northera India (Earty period) ¢) Medieval
Manumenls of Morthern India and Deccan

' 'd) Art and Architectire of South India with

special preference of Temples, NOTE:
Candidatesselected lor the posts will,
during the period of probation, be requned
to undergo training as per requirement of
job prescribed by the ‘Archacological
Survey o India and will be required to pass
2 Departmental examination before
contirmation. DUTIES: To undertake
Excavations, Explorations & Preservation
of "Monuments on Archaeological
‘Principles, Preparation of tachnical raports
'on  Monuments & Antiquities,
Archaeological research in general and to
assist the Superinlending Archacalogist in
“running the Oflice. .HQ: Liablo to sorve
anywhero m India or abroad.

2. (Ret. No.F.1/358/2001- R- I) TWO
ASSISTANT PROFESSORS OF RADIO-
OIAGNOSIS, MINISTRY OF HEALTH AND
FAMILY WELFARE, DEPTT, OF HEALTH.
SPECIALIST GRADE-II (TEACHING SUB-
CADRE) 'OF CENTRAL HEALTH
SERVICE, Of the two posts one post is
reserved lor OBC candidates.
QUALIFICATIONS: ESSENTIAL: A,
EOUCATIONAL: i) A recognxsed medical
qualificalion included in the first or the
Second Schedule or Part Il of the Third
Schedule (Oiher than Licentiate

Qualifications) to the Indian Medical. -

Council Act, 1956. Halders of educational
qualifications included in Part il of the Thitd
Schedule should also fulfil the condilions
stipulated in sub- -seclion(3) of Section 13
of the IMC Act, 1956. ii) Post Graduate

-degreo qualifications in the ‘concerned

speciality i.0.'M.D.(Radio-Diagnosis),
DMRD or equivalent diploma of two years
dutation or equivalent, B. EXPERIENCE:
Al least three years teaching expérience
i ihe concerned speciality as St. Resident/
Tqur/DemonsIranr/RegIsIrarlLeclureraIler
the requisite posl graduate degrea
The Medical
qualifications possessed by the candidates

__should haye the recognition oI the Medical

Council of Indua NOTE:IL: In so faras post
graduate medical qualifications awarded
by Indian Universities ar concerned, they
should also lind a place in the Schedules
to the Indian Medical Council Act, 1956, as
amended from:-time to time. NOTE:ll:

-Holders of specialily Board of USA
.-qualifications should complete the entire

requiremonts: of the Board concerned.
NOTE:V: Teaching experionce in any othor
posts like the post of GOMO/MO shalf nof
be considered for oligibility purpose lor
recruitment to the teaching posts. NOTE:
Vi Persons who have done their MDJpr
diplomia in Radidlogy before 1985 will 83:0
be eligible to appty lor the posts of Raulo-
Diagnosig/Radio-Thorapy. DUTIES: To
wmpart lf'iEore_(ical frdr el Insteuctions
L w . L

-'INVITES APPLICATIO

gﬁ%& &t %"*

to under graduale/post graduate medical
students. To conduct and guide research
work in the speciality, To provide patient
care in the specialily. Any other duties that
may be assigned by the authorilies from
time to times. HQ:JIPMER; Pondicherry but
likely lo serve anywhere in India. ANY

-OTHER CONDITIONS: (A) Private practice
of any kind whalsoever shall not be allowed

including any consullation and laboratory
praclice. (B) the candidates selecled will, il
S0 required, be liable to scrve in any
Defence Servico, or post connecled with
the Defence of India for a period of not less
than fouryears including the period spent
onlraining, if any provided that: (i) he/she
will not be required to serve as aforesaid
alter the expiry of 10 years from the date of
appointment. (i) he/she will nol drdinarily
be required to serve as aloresaid alter
obtaining the age of 45 years. OTHER
BENEFIT: BENEFIT OF ADDED YEARS OF
SERVICE AS ADMISSIBLE UNDER RULE
30 OF CCS(PENSION) RULES IS
APPLICABLE TO THE POST.

3. (Ref.No.F.1/354/2001-R-I) TWO
SPECIALISTS IN FORENSIC MEDICINE,
MINISTRY OF HEALTH AND FAMILY

WELFARE, DEPTT. OF HEALTH,
SPECIALIST GRADE Il OF CENTRAL
HEALTH SERVICE(NON-TEACHING
SPECIALIST SUB-CADRE). Of Ihe Iwo
posls one posi is reserved for Other
Backward’ Classes Candidates.

| the rank of Dy. SP to Sub-Inspeciors

\‘) \

, 54 AT n i»;.
“.-:M 25 Mﬁhwm
NS FOR THE. FOLl_-OWING POSTS.. '

tequirement of 5 yoars experience.
DUTIES, ANY OTHER CONDITIONS &
BENEFIT: Same as in ltem No.3 above.’
Any Spl Conces for Andaman & Nicobar
Admn.:- a) Special compensatory
allowance @ Rs.525-650/- p.m. b) Special
Ouly Allowance @ 25% of basic pay
- subject to amaximum of Rs. 400/-p.h.

O(Rc( NG.F.1/4/2002-R.ill) ONE ASSIS-
TANT DIRECTOR{LECTURER) IN NORTH
EASTERN POLICE ACADEMY, MEGHA-
LAYA, MINISTRY OF HOME AFFAIRS.

QUALIFICATIONS: ESSENTIAL: A)
EDUCATIONAL: Post Graduale Degree in
Sociology/Psychology/Social Anthro-
pology from a recognised University or
equivalent. B) EXPERIENCE: Two years
research/teaching experience in any of tha
subjects mentioned in EQ(A) above.

DESIRABLE: Experience of teaching in
Ac'xdcmlc Inslilutions  in Norih Eastern.
Region ol India. DUTIES: To teach
Behavioural  Science,  Sociology,
Anthropology and allied subjects relating:
to Police functions to the Police Officers of -

altending Basic and Advanced courses
and lo perform othet training and
adminislrative dutios that may be assigned
by the Direclor, NEPA {rom lime to time.
HQ: Norlh Eastern Police Academy,
Meghalaya. ANY SPECIAL CONCE-
SSIONS: flent free accommodation is
available duly connected wilh the facilities

QUALIFICATIONS: ESSENTIAL; A.
EDUCATIONAL: - i) Samme as in llem No.2
al (i) above. ii) P.G. degroe in tho concerned
spocialily i.e. M.D.}(Forensic Medicino),
M.D.(Pathology), M.D/MRCP in Modicino
with diploma in Forensic Medicine/diploma
in madical Jurisprudence, Specialily Board
of.pathology (USA) or equivalent. B,
EXPERIENCE: Three years experience in
concerned specialily alter obtaining post
graduale degrec. NOTE: I to Ill: Same as
in flem No.2-above. DUTIES: To perform afl
duties required of a specialis! in the
concernad spegciality. To perorm various
administralive duties may be assigned from
time 1o time. Any other dulies that may be
assigned by the higher officers. ANY
OTHER CONDITIONS & BENEFIT: Same
as in-ltem No.2 above. Any Special
Concession: For Andaman & Nicobar
Admn. & Lakshadweep Admn:- ) Special
compensatory allowance @ Rs.525-650/-
p.m. b} Special Duty Allowance @ 25% of

bastcpay subject to a maximum of Rs, 400/- NAGPUR, MINISTRY OF HOME AFFAIRS.

p.m;

4. (Ref.No.F.1/12/2002-R:l) TWO
UROLOGISTS MINISTRY OF HEALTH &
FAMILY WELFARE, DEPARTMENT OF
‘HEALTH, SPECIALIST GRADE Il INTHE
NON-TEACHING SPECIALIST sUB-
CADRE OF THE CENTRAL HEALTH
SERVICE. Of the two posts, one post is
reserved for Other Backward Classes
Candidates, QUALIFICATIONS:
ESSENTIAL: A. EDUCATIONAL: i) Same |
asin llentNo.2 al(j) above. ii) Post Graduato
degree in the concernod.speciality™1.6.
M.Ch{Urology) or specmluy Board of
Urology(USA) or oquivalent, B.
EXPERIENCE: Three years experience in
the speciality of Urology alter obtaining lhe
first Post Graduate Degree. NOTE: I to Ill:’
Same as in Item No.2 above. NOTEL:IV:
In the case of qualifications in Super-
Specialities(M.Ch/D.M.) except in case of
holders of O.M./M.Ch of § yoars duration,
the hofders’ should. have obtained M.D.
(Gen Madicine) or M.S§(Gen Svegery) or an
aquivalont’ qualitication as r+uscribed by
said council in its recommendations on PG,
madical examination. NOTE:V: In the case

- of holder of D.M./M.Ch qualification of 5

years duralion; the period of Sr P.G.
residancy randered in last part of said O.M./
M.Ch ahall be countad téwards

“(Rel.No.F.1/296/2001-R.V) ONE

SENIOR SCIENTIFIC OFFICER, GRADE-

I{BALLISTICS)IN CENTRAL FORENSIC
SCIENCE LABORATORY, CENTRAL
BUREAU OF INVESTIGATION, MINISTAY
OF HOME AFFAIRS. QUALIFICATIONS:
ESSENTIAL: A, EDUCATIONAL:
Master's degrea in Mathematics or Physics
or Chemisiry from a recognised Universily’
of equivalenl. B. EXPERIENCE: Threo
years' experience in Laboratory in fire arms
and explosives. DESIRABLE: Docloralo
Degreo in Mathematics or-Physics or
Chemisiry from a recognised Umversxly or
equivalent. DUTIES: To examine firearms
and explosive cases, visit crime scenc
under supervision of Head of Division
(Ballistic). HQ: New Delhi with lIabIhI/ fo -
serve anywhere in India.
(Ref.No.F.1/315/2001-R,1I) ONE
ASSISTANT DIRECTOI‘(GENERAL) N
NATIONAL CIVIL DEFENCE COLLEGE,

QUALIFICATIONS: ESSENTIAL: .A.
EDUCATIONAL: Degreo of a rocognisod
Univorsity profarably in Scionco “or
oquivalont, B. EXPERIENCE: Qualifiod in
tho Emorgancy Roliof Oflicers  or
equivalent Courses at the Centrel

Emergency Relief Training Instti{Now
NCDC), Nagpur or similar Iristt recognised
by Govt of India and about two yrs exp as
Emergency Relief-Officer or Instructor in
Emergency Relief. OR About - four years
sorvice in tho Oefence Services asa
"Commlssmhe"momcor DESIRABLE: 1~
Teachmg exparience. 2. Administrative
experience. 3. Expericnce of conducting,
demonstration/excercises. 4. Knowledge
ol Wireless Communications and First Aid,
DUTIES: Instructions on Civil Defence
Communications RAelief Operations and
any other work allotied by the Directof from
,lime to time. Responsible for proper
maintonanco ol wirclass sels and
tolephone equipment in the College.-He
will be the Moss Socratary and will
SUPOIVISE Mess arrango moss maootings.
Administrative duties as may be allotted
by the Director from timo to time. HQ:
Nagpur, bul liable to sorve anywhereiin
India. ~ . L
8. (Ref. No.F.1/321-2001-R.l} ONE
DOCTOR{GOO) GRADE Il IN DELHI JA}.—,

BOARD, GOVT. OF NCT OF DELHL. The
post is reserved for Other Backward
Classes Candidates. QUALIFICATIONS:
ESSENTIAL: EDUCATIONAL: i) Same as
in Iltem No.2 at (i) above. ii) Completion of
Compulsory  rotating  internship.
DESIRABLE: Knowledge of Hindi.
DUTIES: To attend the patients through
Departimontal Dispoensaries, HQ: Dothis
New Delhi ANY OTHER CONDITION:
Private’ prachce of any kind whalsoevw
shall not bellowed.

9. .(Ret:N.F.1/295/2001-R.1Il) ONE
LECTURER(FOREIGN TRADE) UNDER
‘DIRECTORATE OF TRAINING AND
TECHNICAL EDUCATION, GOVT. OF
NATIONAL CAPITAL TERRITORY OF

- DELHI QUALIFICATIONS: ESSENTIAL:

‘A EDUCATIONAL: Alleast Second Class
Master's Dogree in Commorce (with
Foreign Trado as ono of the subject) of a
récognised University or equivalent. B.
EXPERIENCE: Aboul three years
Teaching/Professional experience.
DESIRABLE: Post Graduate Diploma/
‘Certificate in Foraign Trade, DUTIES:
Teaching and allied duties. HQ: Delhi/New
Delhi.

10. (Ref.No.F.1/146/2001-R.VI)
FOURTEEN ASSISTANT ENGINEERS
(CIVIL) IN ANDAMAN PUBLIC WORKS
DEPARTMENT, ANDAMAN & NICOBAR
ADMINISTRATION. Of the fourteen posts,

. one posl{permanenl) is résarved for
of light and waler SUPPIY, ez

Scheduled Tribe Candidales and
remaining thirteen posts (six permanont
and seven temporary) ate unrasorved.

‘QUALIFICATIONS: ESSENTIAL: A.

EDUCATIONAL: ‘Dogroe In  Civil
Engineering of a recogniscd University or

- equivalent. B. EXPERIENCE: Two yoars
- proféssional

.experience in  Civil
Engineoring. DUTIES: Supervision and
execution of works of field unit, as per
norms and standards laid down in designs,
drawings and éstimates. To achieve targels
fixed by the Department successfully for
completion of oach projoct with duc

. consideration for qualily and economy and/,
or the proper maintenance of the buildings,

structures, areas and equipments under
his charge by implementation of the
policies and general orders of- the
Départment. Preparation’ of the Works
Accounts and’ Stores Accounts, proper
maintenance of stores and thelr accounts

- under his charge and weeding ow

unservicoable stores, inspoction ol

- buildings; structures, areas and equipment )
-and record a cortificato to that effect,  HO :
"A'& N Island. SPECIAL FEATURES OF

RECRUITMENT TO THE POSY OF
ASSISTANT ENGINEER (CIVIL) APWD.
Dopending
‘applications received in’ response to this
advertisement.for the post “of Assistant
Engineer (Civil), APWD, the Commission
may hold a Recruitment Tes! at the lofiowing
cenlres to short list candidates for interview.”
Centres: Delhi, Port_Bldir, Chennal,’

T upon the numbér of

“Koikalla, Allahabad,Mumbai and Dispur.

The candidates have to indicalo any one
of the above mentioned cantras in the Block

‘Capitals (ROMAN- SCRIPT) In the right

hand sido of lhe space provuded for
Indicaling the' date of birth'in figufes but
below the space provided for writing the
MIDDLE NAME and SURNAME in'Par | of
the Application  Formal. Recruitment
Tast shall ccmpnse of a 2 hour objoclive
Ivpo question paper with multiple choices.
Tho  qubstion paper shall cover all the
cdro areds taught in a BE(Civil)/
B.Tech. (Civit) programmo. The question
will be ot In  English- only. Use of
cnlculnlors/sljf tulorsfiog tables is not
permitted candidates have lo

:send one cdpy of their duly signed.receht

+, Continuad
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CLNT RAL ADIMINIST RAT IVE TRIBUNAL —
GUWAIAT T BENCH

QRDER SHEET

Original Application Ho. . gs /0@

Misc. Petition No. _/
Contempt Petition No. __‘/
- Review Application No. e/
Applicant (s) Q. Wanarh SWV}I’T._“\ e
.- Vs, -
Respondent () o 'P\;_CJ f“ CRANV_
Advocate | for the applicant (s) Y. mA_‘S\r\mT\ﬁ\/J_

SRS s e i e e e e s

Advocate for the respondent (s) <3§$}43

."\

JIN T o e e T e e . —

N@Les of the Registry J Date |

e s e e e e vt i (-\

s
Order of the 'I‘rlbuna]

25 3. 2003{ "Heard Mr, v.M, Thomas, learned
lcounsel for the applicant. ‘
f Issue notice to show cause as
to why the appliéation shall not
%e admitted,
\ Aiao, issue notice to show
cause as to why interim order as
prayed for shall not be granted,
Returnable by two weeks.

Mre. A.K. Choudhury, 1earned
Addl. C.G.s.C., for the respondents
d0cepts notice on behalf of the
respondents,

As an interim mea*ure the
respondents are directed to allow
applicant to appear in the interview
for the post of Asstt. Director
(Lecturer), byt the result is

_‘subject to the outcome of the
'application.

List on 10.4.2003 for admisg-

SI/VICE CHAIRMAN
SY/ MEMOER ( acy)
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O{DLR SHELT

original Application No. 855 /o
Misc., Petition No. _  /
Contempt Petition No.  /

Review Application No. -/
Applicant (s8)" Qo ﬁ;ysou\qﬁX> %twu\nNO\
) - Vs. = _
m ‘ }
responent (o) W O Tow)
Advocate | : for the applicant (s) Ve M (wanQ}QA
AdVOfaLe for the rusponuenc (s) (1@§&%;Q. ' .
EE (j':' : ]
! T
/“"".\'?"*‘-‘.‘S r e mAL L S AL . At B Y e AN SSes oo b e AT 6 dea Tor e A tva W Bw031 et e seeroas - . o
g NOL(Q'OL the Regis Lly ) Date l ., Order of the Tribunal
YA i
10.4,2003 Heard Mr. V.M. Thomas, learned

counsel for the applicant and also Mr.
A.K. Choudhury, learned Addl. C.G.S.C.
for the respondents. '

The only relief, the applicant
prayua for was to consider his case

for selection for the post of Assista-

nt Director (Lecture) in the North-
Eastern Police Academy, Umiam,
Meghalaya. It has now been stated that
in view of the order passed on
25,3,2003, the applicant was allowed

,Cep to appear in the interview held on
cortified W e (LG T that
Loty ) “q‘ﬁﬂ“ 28.3.2003 and/the applicant wag allow-

it

4

~ed to participate in the selection

\) 4///4i§ | . process.
$
A 7c%\ <

Since the applicant secured
the relief prayed for no further

VT direction is necessary.
I NSHicer
.:\‘,‘C“p 18 Il \

C.A T.GD.,:P‘«!”"\@” - The application thus dismissed
.GmwmaA46005 as infructious. No order as to costs.

5d/VICE CHAIRMAN
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GOVERNMENT OF INDIA
NORTH EASTERN POLICE ACADEMY
. UMSAW, UMIAM -1793 123 '

(M EGHALAYFA) o
No. NEPA/PE(A)/5/2003/13sty/ ' Dated: /lune.,/2003

t

Consequent upon the selection of Assistant Director (Lecturer) by

the UPSC, vide their letter No.F.1/04/2002. R-11I dt. 13/5/2003 & appointment of Ms

Gehabati _Chanambam as  Assistant Director (Lecturer),  vide this™ officc’ Order
I_\J_QJ){E?Z\//\TJ]):(_f//»\D(UeT:)/ﬂQWYBl]] 1705-11""dt 17/6/2003, the services of Shri
Swaroo Shaniia, whe Was appointcd as Assistant Director (Lecturer) on ad-hoc basis for

a period of 179 days w.e.. 10/2/2003 (FN) to 7/8/03 (AN) vide this office Order No.

NEPA/Appt/AD(Lec)/5/99/Vol-1/6894-99 dt. 10/2/2003 - is hereby terminated w.e.f.

13/6/2003 (AN), in terms of para ] of said order.

‘ . slf>
. (1. Pachuau, IPS)

L DIV .
J..)uethA

88 . ( :
Merzio No. NEPA/I’F(A)/S/2003/Eslt//;Z/Q ~oQ / Dtd. Umsaw, th¢ —/—June,03

7580, Copy to: - .
N ' \/].Shri Swaroop Sharma, Gauri Shankar, Kench’s Trace, Shillong-04.
2. The Deputy Secretary, UPSC,-Dholpur House, Shehjahan Road, New
Delhi — 110 011 for infon pl,- w.r. to his letter No. F.1/04/2002-R.11 dL.
13/5/2003. ‘
3. The Dy. Sectelary, Depit. of DONER, Govt. of India, Vigyan Annexe,
Maulana Azad Road, New Delhi ~ 110 011 for infon. P1.
4. 'The Scerelary, NEC, Shillong- for information, pl.
5. The RPAO (131), Shillong — 03
6.. The Accounts Section, NEPA, Umsaw, Meghalaya
7. Personal File.
8. Office Order File.
P
('Immuu, IPS)
Director




Griginal Application Ho. 12 45 2003
fipplicants Shri Bwarcop Sharma
w%sa—m
Respondents: U.0.I. & ors.
Gate Order of the Tribunal
V.7 20EE Hoazrd Mr.VY.¥.Thomas, learned counssl for

[

the applicant and also Mr.B.C.Pathak, learned

¥

Fir.Thomas at the firzst instance submitied

becauss of formal dsfects and refile it
after removing the defecis. Mr.Thomas also
submitted that 2 new cause of action has zlso
emanated.

tinder thes circumsiances the application
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YGAURI SHAN KAR
KENCH'S TRACEK

SUILLONG - 4"
Dt: 1ufyY/2003, ~

1o,
The Director
florth Buslern Police .cademy
Unsaw, foniam

Meghaluya,

Subi- Letter Ro, NEPL/PF(A)/5/2003/&stt/ Dt, 17June,03
Terminating ny soervices on Adhoc wvanis,

© 8ir,

With.raference to the above letter Dt.17 June,03,
I would request you kindly to furnisu mc with a copy of the
appointment letter of Ms Genabati Chanambam against the post
of usmistant Director (Lecturer) iIn tho Korth Esstern Police

ncadewy,

Thanking You

——

— i

o\
é§ oo . e ~w—¥ours-raithfglly
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| KkREAR
| 0.A.NO.159/2003.
| | SHRI SWAROOP SHARMA - APPLICANT
UNION OF INDIA o
& OTHERS | - RESPONDENT

| Reply on behalf of the Respondents No. 2 (UPSC).

I, ARUN KUMAR S/o Late Shri K. PRASAD aged 51
years working as Under Secretary in the Union Public Service
Commission, Dholpuﬁ House, Shahjahan Road, New Delhi do
hereby submit that I have read the application and that I am
fully  conversant with the facts and circumstances of the case
and also I am competent to file this reply on behalf of the
Respondent No. 2, I submit as stated hereunder :-

Prgliminary Submission

| .'! The Union Public Service Commission (Respondent No.2)
are a Constitutional Body established under Article 315 to 323
Chapter II Part XIV of the Constitution of India. The
Constitution have en joined upon them the solemn duty of making
recruitment to all Civil Sg.r'vicés and Posts under the Union
Government. In ,The discharge of their Constitutional

obligations, the Commission are vested with the power to devise

- their internal modes of functioning and procedures ob jectively

and in a just and equitable manner in which reasonable

¢\
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classification of various opplicants on the basis of their
qualifications and éxperiénce is an integral part. These povwer's
of the Commission for reasonable classification of appliéan‘rs
have been upheld by var*iéus Judicial authorities including the
Hon'ble Supreme Court of India. In one of its rulings in Civil
Appeal No.6103 of 1994 of Madhya Pradesh Public Service
Commission Vs. Others, the Hon'ble Supreme Court has
observed ".....In substance and reality, this process of short-
listing is part of the process of selection. Once the applications
are received and the Selection Board or the Commission applies
its mind to evolve any rational and reasonable basis, on which
the list of applicants should be short-listed, the process of
selection commences. If with f.ive years of experience an
opplicant is eligible, then no fault can be found with the
i Commission if the applicants having completed seven and half L
. years of practice are only called for interview becausz such e
applicants having longer period of practice, shall be presumed to
" have better experience .....".

It is submitted that the Commission set in motion the
process of recruitment by advertising the posts strictly in
conformity with the notified recruitment rules framed under

Article 309 of the Constitution of India.
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! Brief facts of the case
?i )
|

This case relates to the recruitment of one_

Assistant Director (Lecturer) in North Eastern Police Academy,

MegHaIaya, M/o Home Affairs.  The ‘posf was advertised on
9.3.2002 - with closing date as 28.3.2002.  The post is

AT ST

unreserved. The age limit, pay scale, educational qualifications
w

‘and experience prescribed for the said post was as under:-

N Pay Scale: Rs.8000-275-13500/-

‘ AGE: Not exceeding 35 years on normal closing date.
i RELAXABLE FOR GOVERNMENT SERVANTS UPTO FIVE

. YEARS. For age concession applicable to some other categories

of applicants, please see relevant paras of the Instructions to
" Candidates.

‘Qualifications: Essential:

A.  Educational:

; Post  graduate degree in  Sociology/Psychology/Social :
‘ !
\

Anthropology from a recognised university or equivalent.

b B.  Experience:
| | Two years research/teaching experience in any of the sub Jjects

mentioned in EQ(A) Above.

Note: The qualifications are relaxable at Commission's

discretion in case of candidates otherwise well qualified. -

' Desirable Qualification

| Experignce of teaching in Academic Institutions in North
\ 4R Eastern Region of India.
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2. In response to the advertisement apphca‘hons fmm 183

vory e

candidates (including 27 ST, 18 SC & 37 OBC candldafes) were
————

received and scrutinised. The apphca'hons of 5T, 5C & ORC ﬂ
candidates were treated at par with general candidates as the
post is unreserved. |

3.  Since only one post was to be filled up, there was no
point in callmg all the 183 candidates for interview.
Accordingly, on the -basis of the Preliminary Scrutiny &
shortlisting criteria approved by the Commission, 10 candidates
A S - b

were called for interview held on 28.3.2003 by the Interview
Board under the Presidenfship of Dr. S R Hashim, Hon'ble

he was not in possession of two years of 'reachmg experience in

M g i

U

academic institutions in North Eastern Region of India as per

the short listing criteria approved by the Commission. However,

the petitioner was also interviewed in compliance of order of

Hon'ble Tribunal, Guwahati Bench, Guwahati. One candidate was

recommended for appointment to the above post.
Recommendation Letter was issued on 13.5.2003. _The

petitioner was, however not found suitable by the Interview

SR b A A, SN

...... L —— S . T e d

Board to be recommended for the aforescud post. |

4. Parawise “reply to the O.A. 159/2003 ( Sh. Swaroop
Sharma Vs ULO. & Others) is as follows :-

Para 1.0 4.16

No comments.

smmiesien
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Para 4.17

No comments as the para is concerned to R-3.

Para 4.18.
The para concerns R-4.
Para 4.19,

The statements are denied. The allegations made by the

applicant are malafide and cast aspersions on the Commission,

which is a constitutional bedy functioning objectively without
any bias fowards any candidate. It is submitted that the

petitioner was interviewed in compliance of the order of Hon'ble

' CAT, Guwahati Bench along with other 10 candidates who were

originally called by the UPSC for interview. Their performance
was duly considered by the Interview Board. One condidafé.
(Respondent No.5 ) was finally recommended by the Coﬁmissi_oh.
The petitioner was not found suitable for being recommended
to the post. The Commission recommends candidates to the
extent of the number of posts and publishes the list of the

recommended candidates in the 'Employment News' weekly. The

recommendation ieﬁer was issued on 13.5.2003 and the result

of the recruitment case was pﬁblished in the Employnggnt News
dated 14.6.2003. ‘

[ ommnission



The pefi‘rioner"s' contention is that the post is filled by an

OBC candidate though it is not reserved for any category. In

: fact, an unreserved post is open to all categories and may be
"~ filled by a condidate of any category whether general or ST/SC
or UBC provided he/she fulfils the requirements of the post
and is called for interview and in the interview he/she performs
. to the satisfaction of the Interview Board to be finally

recommended for the post. In the instant case 6 ST ,3 OBC

and 2 Qeneml (including the petitioner) were called for

OBC. The question of reservation of the post does not arise at
all in this case.

It is submitted that the vrole of Ministerial

interview and the recommended candidate happens to be an

82 -

Representative (Respondent No.4) is limited to apprising the

Interview Board of the requirement of .the post, service
condi‘rions,.career prospécTu§ etc. within the organisation and
" such other information as may be sought by the Board or the
candidates. He does not participate in the actual process of

the selection. Responden? No 3 was not in_the. Inteunview

e - i

~ Board. Nelfher respondenf no. 3 nor respondenf no. 4 has got

o g . R T
— .

any role in ‘rhe selection of ccmdxdates It is also submmed

that there is no favoritism by the In'l'er-wew Board in making

|
{
! selections. The Interview Board has on it one two or more

. expert Advisers who have the technical knowledge and

i expertise to assess the candidates. They are chosen and
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dppoin?ed by the Commission for obtaining independent expert

‘“

a{Lsisfance and advice in assessing the performance of the

c%f.mdidaté and his suitability for the post in question. They alse
a%ssess the ‘"po‘l'enl‘l'ialify" ‘of the condidate.
B‘;Jar'd determines the broad pattern for the conduct of the
iﬁjferview. The Board also discuss the sub ject requirement of
‘I'}]'!e posts so that the examination of every candidate is well

d;f'rec?ed and purposive. After the candidate is interviewed the

1 P;residenf of the Board assigns marks to each candidate based

| on the advice given by the expert Advisers and on his own | :

judgement regarding the performance of the candidate.
Para 4.20 and 4.21.
No comments. Matters of records.

Pom B, 1

, The grounds’ for relief made by the petitioner in
ﬂ%tece paragraphs are baseless. Selections for the advertised
p%)s are made by UPSC strictly as per squLlfory rules and
dﬂrferia devised by the Commission with prejudice to none. In
this case also, ?he Commission have discharged their
c’anshfuﬂonal obligation with equity and fair play and there is

0 question, whatsoever, of being partisan towards anyone. As

| a’ready stated, the Commission recommends the candidates tc

 the extent of T’he number of posts and the list of recommended

The In'rervic;w

c’mdldcn‘es is pubhshed in Employment News weekly.
i
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Para 5.2 & 5.3.

The post is not reserved and is open to any category of
: |

Board in this case happens to be on OBC candidate. The

question of reservation does not arise at all.

| Para 5.5 t0 5.7.

As already stated neither the Respondent No.3 nor

R%spondén‘r No. 4 has any role in the selection of candidates.
Pdra 5.6 & 5.7. |

The statement is denied. The petitioner has got only one

year teaching experience on a regular basis which is_short of

i
I e —

i . o . . . s
| required two years experience as prescribed in the recruitment

rt.;les for the post. He was interviewed as per the directions of
ﬂfie Hon'ble CAT, Guwchati Bench. But the Interview Board has
re%commended another candidate. - There is no malafide against
the petitioner nor any favoritism fowards any other candidate.

It will not be right for the petitioner to consider himself as

better suited than anyone else to be selected and appointed

|

since this is a matter under the purview of the Interview Board.

Ti"'ne recommendation made by the Commission is not arbitrary,

idrisprudence. It is also not violative of Article 14 of the

Cl)nsfifufion of India.

Para 6 & 7.

" ~ No comments.

PIFILE
;c‘,mmisaion

stes. The candidate finally recommended by the Interview |

_ B -

-_e?\.



é;ar'a 8 &9,

It is submitted that UPSC is a Constitutional body for

| .
n;mking recruitment to all Civil Services and posts under the Union
Government. In matters of direct recruitment where selection is

based on interviews only, best available experts in the concerned

f

ield are roped in the Interview Boards for assessment of

andidates’ suitability. The President of the Board takes a

wholistic view considering the advice of experts. The Interview

Ly « S

oard finally recommends the most suitable candidate. It is

s;ubmiﬁed that the petitioner was duly.‘ considered by the

I?n’rerview ‘Board but was not found suitable for being
recommended to the post. The Commission have discﬁarged their
cf‘guﬁes and constitutional obligation in a just and equitable manner.
It is therefore prayed that the petitioner may not be
g;rdn'red the reliefs sought by him as this will tantamount to
i;}eing prejudicial to other candidate recommended for the post.
IZE? is, therefore, prayed that the Hon"ble Tribunal may be

’.t
! . .
pleased to dismiss the OA and to pass a suitable order against

'ﬁhe petitioner.

T S

DEPONENT

] | : . (%3N MY
; (ARUN )
\ _ A gIvy
; ) Urd.r Sucretary
g% eln Wit A
@nion Publiz 52 vice Cummidsion
o YA e,

33 -
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VERIFICATION

I, Arun Kumar, working as Under Secretary in Union

- Public Sérvice Commission, Dholpur House, Shahjahon Road,

- New Delhi do verify and state that what is stated above is true

to the best of my knowledge information and are based on

Woe

NEW DELHI : | DEPONENT
4 (wm 3'?’8 ’
. : ATOIN R
DATE : o | L qf?‘«‘;

1 6 oo stery
B v et # SRk
Gnion? .l . e ¢ eccimniasion
4% e o st 1

record.
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S e SerT TU TSR G40 ke SMAES Ehiap So0ed SO TR e Sossa PR Mk e VOPE

BETWEEN

: Shri Swaroop Sharma ' .o Applicant
|

. AND

Union of India % ors. - Respondents

In The Matter Of:

. A Rejoinder by the Applicant, to the
‘ Written Statement filed on behalf of

. the Respondent no.2 (UPSC).

[ Most Respectfully Sheweth:
| That the Applicant preferred the instant O.A.no.159/
i 2

00% before this Hon'ble Tribunal challenging the appoint-—

; ment of the Respondent no.5 as Asstt.Director (Lecturer)
T

- in  the North Eastern Police Qcademy, Umiam, Meghalava,

following an advertisement and interview gconducted by

s
v the UWUPSC, and further praving for a2 direction the the

concerned Respondents to appoint him in the szaid post.

1 2 That a copy of the Written Btatement filed on

behalf of the Respondent no.2 (UPSC) was served on the

Applicant’s Counsel. The Applicant has perused the same

and has understood the contents thereof. and

accordinaly
,  beags to file this rejoinder thereto.
' e That with regard to the statements made in para 3 of

' the W.S. the Applicant beas to state that as per the Ad-
. vertisement the required qualification was EITHER 2 years’

;o heseench exfreacemnexs

‘ ADR 2 vears’' teaching experience. It is stated that the

.1 Applicant had 2 vears' research experiences; but it is evi~

T //433 //%;éfiﬁwh,p Contd -~ 2
b ,Aﬂwrf7f9 - ‘
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{8

dent from the statements made in the said para 3 of the
W.8. that the Applicant’'s research experience was totally
overlooked and ignord by the Interview Board. As reqeards
the desirable gualification, viz. 'Experience of teachinag
in Academic Institutions of North Eastern Region’, the
Applicant states that he had that gualification .as he
had been teaching in the N.E.Police Academy itself and:
that ¢too in the very same post for which the selection
was being held. As such, the Applicant was better
gualified than the Respondent no.5 and there could be no
valid reason for rejectinag the Applicant’s candidature nor
for finding him unsuitable for being recommended for the
post, nor was there any justification in holding that the
Respondent no.% was the best suited for the post. The
Applicant craves leave fo annexe herewith the copy of the
appointment order of the Respondent no.3 dt.17th June ‘05
which could not be annexed with the original application.
A copy of the appointment order dt 17th June 2003

iz annexed hereto as ANNEXURE - A.

4. That with regard to the statements made in para 4
of the W.5. the Applicant denies that simply because the
UPSC is constitutional body its actions cannot be criti-
cised or called in guestion before Courts of Law. Con-
stitutional Bodies are also made up of human beings who
are liable to commit errors or may be influenced by bias
or prejudices. Hence any aggrieved person may guestion
their acts and omissions before competent courts of law.

This is what the Applicant has done in the instant case.

Accordingly the Applicant humbly beas to reiterate -thé

statements made in para 4:19 of the ariginal application.

/éf? Z . - Contd - 3
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4 teaching
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5.

|
| evident also from the statements made in the W.8. at paqge
g

|

thereof that the Research Experience of the Applicant

| was  totally overlooked by the Interview

Board thereby

Causing prejudice to the Applicant.
i .

|

D That the Applicant begs to state that as regards

experience, the Interview Board had considered

I and noted that the prlicanﬁnhﬁd-thnee,vearsé7eﬁae@;egggﬁ
. Fﬂ",’_ff""f TEITLIITETTE

i The Aplicant had started teaching im  the

|Academy  on 15-12-98

N.E.Police

and as on the date of interview he

iwas still teaching there.

vy

The gap period was caused due

_ﬁtm the illegal action of the Academy authorities in repla—

Jeing the Applicant ‘s ad-hoc service by appointing another

jRerson, again on ad-hoc basis.

;V. That the Applicant beas to state that Shri Arun
fk

Kumar, Under Secretary in the UPSC, who has verified .and
igiqned the W.S. was not a member of the Interview Board.
f%ence it necessarily follows that he had no personal know-
ledoge of the matter and as such, the UPSC ought to

roduce the relevant records before this Hon'ble Tribunal

N support of the statements made in the W.S.

Contd - 4

oo H

That the Applicant further beas to state that it is ¢



Verification
I. the Aﬁplicant. Bhri Swaroop Sharma, son of Shri
D.C.8harma, aged about 37 vears, resident of ‘Gauri
Shankar’, Kench’'s Trace, Ghillong - 793 004, do hereby
verify that the statements made in the Re joinder in paras
;f/ 3} § ot 4 are true to mv knowledge,
those made in paras Z_ areg true to myo in- -
formation based on records and those made in paras 4

G A ;l are my humble submissions based an legal advise.

And I sign this Verification on this 2/X day of

January, 2004 at Guwahati.

Signafure
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GOVERNMENT OF INDIA
NORTH EASTERN POLICE ACADBEMY
, UMSAW, UMIAM - 793 123
(MEGHALAYA) 1
, . o ™A , .
No, NEP/\//\])NUAD(LCCI)/5/‘)‘)/\’0!.!/[’{0&'H Dated: / / ane. /2001
yRDER

: ' Conscquent upon het selection by the UPSC, vide their letter ™o,
{.1/04/2002-R.511 dt 13/5/2003. Ms Gehabati Chanambam is héreby appointed as
Assistant Dircetor (Leetuier) in the sculnl of Rs 8000-275-13,500/- p.n. plus other
allowaneces as admissible from time t0 time in the cstablishment ot NEPA, Uneaw,
Umiam, Meghalaya, with cifect fom the a'ternoon of 13/06/2003. =

Her Headquarter will be MEPA, Umsavy, Umiam, Mephalavi,

: The appointment i purcly lempogry and BeF mérvices may be
werminated by giving one month's notice {om cither side.

[)“y '
1, Pachua, 1PR)

i Disector
Memo No. NEPA/AppU(AD Lee)S9NVoll gy - 1y D, Unisaw, the p7 . June 03

; (.;:C')py to: -

——

) 1. Ms Gehabati Chanaibaim, Asgstt. Direvtor (Lecture ) NERA, Lhmsaw,
Megh
~The Deputy  Sceretary, UPSC, Dholpur House, Shahjahan Road, New
Delli  THEOLT for infon pl- w0 his Tetter No, FU042002- 1R dt
13/5/2003. -
3, The Dy, Beactaty, Deptts of DONER, Govl, of India, Vipyiy Ajnexe,
Maulana Azad Road, New Delhi - U 01 for infon, 'L -
4. The Secretary, NEC, Shillong- for information, pl.
5 The RPAQ (1B1), Shillong, — 03

“\M 6.. I he Accounts Scction, NEPA, Umsaw, Meghalaya

3 B 75 Personal File.
' 8. Office Order File.

"
/[./f’-’/

('l(./i’uchuau, 1rs)
Director



